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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI
ORIGINAL APPLICATION NO. 291/2024 (SZ)

IN THE MATTER OF:

Mohan Kumar . ...Applicant
Versus

District Magistrate, Karnataka and Anr. ...Respondents

REPORT ON BEHALF OF DEPUTY COMMISSIONER AND THE
DEPARTMENT OF MINES AND GEOLOGY

MOST RESPECTFULLY SHOWETH:

1. The instant complaint by way of letter Petition has been filed alleging that
one Mr. Kanakraj has obtained a stone crusher unit license and also in the
process of obtaining mining license in survey numbers 454, 456, 457 at
Village Hasuvinakau, Haranahalli Hobli, Periyapattana Taluk, Mysuru
District. It is alleged that the land had a natural water source which has

been blocked and that it also has a pond which has been destroyed.

2. The order dated 04.09.2024 passed by the Hon’ble Principal Bench
directed the Deputy Commissioner, Kodagu District to form a joint
committee and carry out an inspection. However, owing to the fact that the
area concerned falls under Mysuru District, a joint inspection has been
carried out on 19.09.2025 by the following officials:

i.  Assistant Commissioner, Hunsur Division, Mysuru Division

ii.  Assistant Director of Land Records, Periyapatna Taluk
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iii.  Tahasildar, Periyapatna Taluk
iv.  Senior Geologist, Mines and Geology Department
v. Deputy Environmental Officer, KSPCB, RO-2, Mysuru (Rural).

The following was observed during the inspection:

A. M/s Surya Rocks Stone Crusher, owned by one Mr. U. Kanakaraju, was

in the process of establishing a crusher unit. The unit had obtained Form
Bl from the District Stone Crusher Control Authority issued under Rule
3(2) of the Karnataka Regulation of Stone Crushers Rules, 2011
regarding safe zone. The unit has also obtained a Consent for

Establishment from the Karnataka State Pollution Control Board;

. No physical evidence of a “katte” (pond/waterbody) or water
accumulation was found at the site or within the applied area for the stone
quarry lease. While land records for Sy. No. 454 mention a “katte” mark,
Sy. No. 456 and 457 do not have “katte” marked. The map for Sy. No.
454 does not show any connecting roads or natural streams leading to this
“katte.”

. Further, contrary to the complaint, it is not possible to assess any alleged
environmental damage or the potential for it since there is no “katte” or

water storage at the site.

D. Upon inspection, hence no evidence was found to support the

complainant’s claim of the existence of any water source or its use by the

public or livestock.

True Copy along with translated copy of the joint inspection report is

annexed herewith as Annexure R-1.
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5. The above information is hence placed on record for consideration of this

Hon’ble Tribunal. The answering Respondent shall be duty bound to

comply with the orders assed by this Hon’ble Tribunal.

DATE: 26-02 2226
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DEPUTY COMMISSIONER
MYSURU DISTRICT

Deputy Commissioner
aqd District Magistrate

Mysuru Digtrict, Mysuru
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STANDING COUNCIL
STATE OF KARNATAKA
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Translated Copy of Annexure R-1

Joint Inspection Report

This is a joint Inspection report that details the findings from various departments regarding a
complainant Sri Mohan Kumar, Makkandur Village and Post , Madikeri Taluk has filed an
application before Hon’ble National Green Tribunal vide original application O.A. No. 291 of
2024 (earlier O.A. No. 903/2024) and thus order has been passed by the Hon’ble National Green
Tribunal stating that Sri Kanakaraju has established Stone Crusher at Sy. No. 454, 456 and 457
at Hasuvinakavalu Village, Periyapatna Taluk, Mysuru District . He stated that the land had a
natural water source and a pond. The proponent has permanently blocked natural water source

and destroyed pond. Action of proponent is causing damage to Environment in larger way.

In this regard, Hon’ble Mysuru District Commissioner issued Office Memorandum dated

17/09/2025 and framed joint inspection committee to inspect and submit Factual report.

Hence, In view of the Hon'ble Mysuru District Commissioner Official Memorandum dated
17/09/2025 , the crusher was inspected by officials of various departments on 19/09/2025 and

following observations were made:

Tahsildar's, Periyapatna Taluk Report

The survey numbers 454, 456, and 457 were originally part of S. No. 2, which was designated as
"Gomala" (grazing land). The land records indicate these plots were classified as government

wastelands ("SarkariBeelu").

In 1995-96, the following land allotments were recorded under "BagarHukum" (unauthorized

cultivation):

» Sy. No.454 : 2 acres and 31 guntas to Kalegowda bin Muddegowda on December 2,
1996.

¢ Sy. No. 456: 2 acres and 27 guntas to Marigowda bin Mallegowda on December 27,
1995, <
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Sy. No. 457: 2 acres and 23 guntas to Rajegowda bin Honnegowda on December 30,
1995.

Later, the lands in Sy. No. 454 and 456 were divided in 2016-17, and Sy. No. 457 was also

partitioned. Subsequently, in 2017-18, lands in Sy. No. 454 and 456 were registered in the name

of U. Kanakaraju bin U. Anand, and in 2018-19, Sy. No. 457 was also registered in his name

through a deed of sale. The land was converted for non-agricultural use in 2022-23.

A recent site inspection found no evidence of water accumulation as alleged by the
complainant,

Assistant Director of Land Records' Report

An examination of land records for Sy. No. 454, 456, and 457 revealed the following:

Original Map (1919): The original village map for Sy. No. 2, with an area of 269 acres
and 2 guntas, was recorded as "B Kharab". However, the original survey map has no
symbols for a water body ("katte"). Copy enclosed as Annexure A for kind reference
Correction Map (1961): During a division survey ("PodiAlate") in 1961, Sy. No. 454 was
created from the original Sy. No. 2 with an area of 2 acres and 31 guntas. The correction
map notes a "katte" (tank/water body) with a "kharab" area of 12 guntas. This "kharab"
area is part of the holding number. The map does not show any connecting roads or
natural streams leading to the "katte". Copy enclosed as Annexure B for kind referencg
The symbol for the "katte" in Sy. No. 454's records is located 150 meters from the safety

zone designated for the crusher unit,

Karnataka State Pollution Control Board , Regional office-2, Mysuru Report

Primarily, the crusher authority had applied for Form B1 and accordingly the joint

inspection was carried out by the officials of Board and Mines & geology Department on

06/07/2022 and B-1 was issued by the District Stone Crushers Licensing and Regulation

e

“Authority, Mysuru District. -
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Consent for Establishment was issued by the RSEO, Zonal Office, Mysuru to M/s. Surya
Rock Co., located at Sy.No. 454/5, 454/6, 455/1, 456/10, 456/8, 456/9, 457, 458&
459 Hasuvinakavalu Village, PeriyapatnaTaluk, Mysuru District for Stone crushing
activity and manufacturing of M-Sand vide consent order No.334504 dated 22/11/2022
valid upto 09.11.2027 based on B-1 issued by the District Stone Crushers Licensing and
Regulation Authority, Mysuru District dated 12/10/2022! .

M/s. Surya Rock Co., at Sy .No. 454/5, 454/6, 455/1, 456/10, 456/8, 456/9, 457, 458&
459, Hasuvinakavalu Village, Periyapatna Taluk, Mysuru was not in operation. The plant
and machineries are under installation. The Board has not granted Consent for
operation for the Stone crusher and M-sand activity as the crusher is yet to be
commisioned.

According to a GOK, Crusher activity comes under "Orange" category and this
classification of industries generating trade effluents must maintain a minimum distance
of 75 meters from water sources (Rivers and Lakes). During the site inspection, no water
sources were found within 75 meters of M/s. Surya Rock Co.,Sy.No. 454/5, 454/6,
455/1, 456/10, 456/8, 456/9, 457, 4588& 459,Hasuvinakavalu Village, Periyapatna Taluk,
Mysuru District.

Department of Mines and Geology Report

M/s Surya Rocks Stone Crusher, applied for permission to set up a crusher unit on June
28, 2022, on 4 acres and 28 guntas of land across several survey numbers. A joint site
inspection was conducted, and it was found that a road was marked on the western side
of the applied area. To maintain a safety distance of 50 meters from the road, 1 acre
and 22 guntas of land were excluded, leaving 3 acres and 6 guntas as a suitable safety
zone for the crusher unit.

Based on the Karnataka Stone Crusher Control Rules of 2014 the company was issued a

Form B1 for the 3 acres and 6 guntas of land, but the Iicensmg process is still pending.

3|Page
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Additionally, U. Kanakaraju applied for a building stone mining lease for a total of 10
acres, including the aforementioned surveéy numbers. The application is currently
pending, awaiting a no-objection certificate (NOC) from the Forest Department. The

Revenue Department has already provided its NOC.

Joint Site Inspection Findings

A team, formed as per Official Memorandum dated 17/09/2025 from the Hon'ble Deputy

Commissioner of Mysuru District, conducted a site inspection on 19/09/2025

v
M/s Surya Rocks Stone Crusher, owned by U. Kanakaraju, was in the process of
establishing a crusher unit. The Crusher had obtained Form B1 from the District Stone
Crusher Control Authority and a Consent for Establishment from the Karnataka State
Pollution Control Board.

No physical evidence of a "katte" (water body) or water accumulation was found at the
site or within the applied area for the stone quarry lease.

While land records for Sy. No. 454 mention a "katte" mark, Sy. No. 456 and 457 do not
have katte mark. The map for Sy. No. 454 does not show any connecting roads or
natural streams leading to t_his "katte".

Also as per the complain:c:, it is not possible to assess environmental damage or the
potential for it since there is no "katte" or water storage at the site.

The inspection found no evidence to support the complainant's claim that a water

source exists on the land, or that it's being used by the public or livestock.

The report includes photographs and maps from the land surveyor as evidence.

Sd/- sd/- sd/- Sd/-
ADLR, Tahasildar, Periyapatna | Senior Geologist., Deputy Environmental officer,
Periyapatna Mines and geology KSPCB, RO-2, Mysuru
Taluk ‘Departtment ( Rural)
Sd/-

Assistant Commission '
Hunsur Division, Mysuru District
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